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POSSESSION NOTICE

[Rule-8(1)]

Asset Care & Reconstruction Enterprises Ltd. (Assignee - Acting as trustee of ACRE Trust -109) under the provisions of SARFAESI act, 2002, acquired entire

outstanding dues along-with all underlying securities from L&T Finance Ltd. (Assignor) vide Deed of Assignment of Debt dated 29-06-2021 and stepped into the

shoes of secured creditor and became entitled to recover outstanding dues by enforcement of securities. ACRE In exercise of powers conferred by Section 13(12)

of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued a demand notices calling upon the Borrower/ Co-borrowers and

Guarantors to repay the amount mentioned in the demand notice appended below within 60 days from the date of receipt of the said notice together with

further interest and other charges from the date of demand notice till payment/realization.

The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/ Guarantors and public in

general that the undersigned has taken possession of the property described herein under in exercise of powers conferred on him/her under Section 13 of the

Act read with rule 8 of the said Rules on this notice

The borrower’s/ Co-Borrowers’/ Guarantors’ attention is invited for the provisions of sub-section 8 of Sec 13 of the said act, in respect of the time available, to

redeem the secured assets.

The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property

would be subject to the charge of ACRE Asset Care & Reconstruction Enterprise Ltd (Assignee - Acting as trustee of ARCE Trust -109) for an amount mentioned in

the demand notice together with further interest and other charges from the date of demand notice till payment/realization.

Date: 28.03.2023

Place: Mumbai

Authorized Officer

Sd/-

Assets Care & Reconstruction Enterprise Ltd. (109-TRUST)

All The Piece And Parcel Of The Property Address: Flat No. 1604 – B Wing,
Admeasuring Approximately 443.53 Sq. Ft. Carpet Area Equivalent To 41.22
Sq. Mtrs. Carpet Area, In The Aggregate On The 16th Floor, Of The Proposed
Sale Building To Be Known As “Parinee Essence” C.T.S. Nos. 471A (PT) At
Village Kandivali, Taluka Borivali In The Registration District Of Mumbai,
Maharashtra 400067
On The Towards North By : 18.30 Mtrs. Wide Badrekar Nagar Road
On The Towards South By : Internal Road CTS No. 471 Pt
On The Towards West By : CTS No. 471
On The Towards East By : CTS No. 471
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09-11-2022 22-03-2023
Symbolic

Possession

Rs. 9,389,111.05/-
As on 18-10-2022

Loan

Account

Number

Demand Notice

Date and Type of

Possession Taken

Date

Outstanding

Amount (`)

Description of the Mortgaged Properties

1. Firdoz Abdul Razza
Shaikh

2. Bijanbi Abdul
Razzak Shaikh

Borrower/s/

Co-borrower/s &

Guarantors Name

Registered & Corporate Office : Asset Care and Reconstruction Enterprise Ltd. 2nd Floor, Mohan Dev Building, 13, Tolstoy Marg, New Delhi 110 001

Branch Office : Unit No. : B Wing, One BKC, Radius Developers, Plot No. : C-66, G-Block, Bandra Kurla Complex, Mumbai 400 051


